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ATTENDANCE CUM ORDER SHEET OF THE HEARING OF CHENNAI BENCH,
NATIONAL COMPANY LAW TRIBUNAL HELD ON 24.06.2020 at 11.00 A.M.
THROUGH VIDEO CONFERENCING:

PRESENT : SHRI R. VARADHARAJAN, MEMBER - JUDICIAL
SHRI ANIL KUMAR, B. MEMBER — TECHNICAL

APPLICATION NUMBER : 1AI377/2019
PETITION NUMBER : IBA/267/2019
NAME OF THE PETITIONER(S) : M/s. RP Telebuy Skyshop Pvt. Ltd.

NAME OF THE RESPONDENT(S)
UNDER SECTION : Sec.22(3) of IBC, 2016.




IA/377/2019 IN IBA/267/2019 1

ORDER

None appears for the Applicant despite the notice of today’s hearing through
video conferencing sent by this Tribunal vide order dated 09.06.2020. It is seen that
the IBBI has confirmed that there is nothing adverse on record in relation to the
Insolvency Resolution Professional viz., Mr. S. Santha Kumar (Reg.No.IBBI/IPA-
01/IP-P00930/2017-18/11549) appointed by this Tribunal vide order dated 9" June

2020 based on the Application filed by the Applicant.

In the circumstances, we direct Mr. S. Santha Kumar to immediately take over
the CIRP process of the Corporate Debtor from the erstwhile IRP viz., Mr. S.
Palaniappan appointed by this Tribunal. The outgoing IRP will hand over all the
records and documents collected from the Corporate Debtor during his tenure while
acting as an IRP, who shall also hand over all the assets and obtain due discharge
from the incoming Resolution Professional appointed by this Tribunal as confirmed

by the IBBI vide letter dated 15.06.2020.

With the above direction, this Application stands closed.
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